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THE VICE-CHAIRMAN (SHRI JAGESH

DESAI) : The anxiety of the House is there
and the anxiety is that immediately after it is
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is the anxiety.

That

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) : It should be done immediately.
Now, has Mr. Jaswant Singh the leave of the
House to withdraw his amendment ?

The amendment (No. 2) was, by leave,
withdrawn.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Mr. Ram Sewak, ,ire you
moving your amendment ?

CHOWDHARY RAM SEWAK : No, Sir.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI) ; Now, I shall put clause 1 to
vote.

The question is

'That clause 1 stand Part of the

Rill."
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The motion was adopted. Clause |
was added to the Bill

The Enacting Formula and the Title

were added to the Bill.
SHRIMATI MOHSINA KIDWAI
Sir, I beg to move ;

"That the Bill, as amended, be passed".

The question was put and the motion was
adopted.

The Vice-Chairman (Shri Satya  Prakaslh

Malviya)0 in the Chair.

Aircraft (Amendment) Bill, 1988

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIVA) : Now, we shall
take up the Aircraft (Amendment) Bill,
1988. Yes, Mr. Shivraj Patil.

THE MINISTER OF STATE OP

| THE MINISTRY OF CIVIL AVIA

TION AND TOURISM (SHRI SHIVRAJ
PATIL) ; Sir, this is a very simple
amending Bill ..(Interruptions) ........c..c.c.....

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA)
Order, order, please. Yes, Mr. Minister.

SHRI SHIVRAJ PATIL : Sir, this is a very
simple amending Bill. It proposes to make the
offence congnizable. Now the offence is not
cognizable. It proposes! to enhance the
punishment from three months to one year
and the line from one thousand rupees to two
thousand rupees. This punishment will be
imposed on those persons who would commit
ihe offence within a radius of 10 km. from the
airport.

Now, Sir, this is a very very simple
amending Bill The purpose of making this
amendment isto  see that the law
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[Shri Shivraj Paul) becomes very effective
and the biid-hils me avoided. Sometimes the
rubbish and other substances which attract
the birds are thrown out of the houses and
they attract the birds and the birds collect
there and when the aircraft are flying, they
also fly in the opposite direction and they hit
the aircraft. The aircraft is also damaged and
sometimes it causes loss of life also. In order
to see that this is avoided, we are trying to
make this law more stringent and more
effective. Thank you, Sir.

*The question was proposed.

DR. (SHRIMATT) SAROJIN1
MAHISHI  (Karnataka) : Mr.  Vic-
Chairman. Sir, this Bill, the Aircraft
(Amendment) Bill, 1988, is before the
House. I do not know. Sir. why the
Government required more than balf-a-
century—>54 years have  passed  since
1934—to realise that birds may be

causing so much damage to the aircraft. Sir,
from 1934 onwards, during that
period, there were only very snuul ail
crafts. It may be either the Skymaster or the
Dakota or some such aircraft. But since
then, in the last 20 years or even more
than that, we find wide-bodied jumbo
jets, widebodied Boeings, etc. Why didn't the
Government feel the necessity of such an
amending piece of legislation much earlier ?
Now at this point 'hi°difficulty has been
realised. The runway at that time used to
be very  short, extending to 4500 or
5000 ft. for the Dakota, the Skymaster
and others. later on, when the Caravelle
came into exis tence, it was extended to
9000 ft. and further more they are
lengthening, strengthening, widening and
shoulder-lighting. All these things started
taking  place gradually. I find that a number
of improvements have come over.
Under these circumstances  wide-bodied
jets measure from one end of. the wing
to another end of the wing 136 ft. or so,
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have been going through the runway. And
you can imagine the menace of the bird-hit
or the menace of stray dogs also. Even the
menace of stray dogs also happens to be
there on a runway of 5000 or 7000 or 10,000
ft. If that happens the international flights
arte entitled to say that they won't have
landing as scheduled. They are entitled to it.
Whether the International Airports Authority
has been able lo bring into force all these
things, it is very difficult to say.

Then, Sir, coming to home itself, where is
the kitchen of Air India in Bombay or in
Delhi ? Where is the garbage centre of Air
India situated in Bombay and Delhi ? I am
giving the examples of Delhi and Bombay.
Of course, there are other airports also. Sir, if
you happen to see the garbage centre at 6
o'clock in the morning, you will find a very
long queue of people waiting to purchase the
threwn-out things, the waste material. They
arc waiting in large numbers to purchase
these things. What is it that is actually going
on between these people who throw away
things and those people who pin-chase these
things '? It is very difficult to say. Sir.
Therefore, I would like the Minister to go
into this and visit the garbage centre and also
the kitchen early in the morning before, of
course, anybody goes there. (Interruptions)
Barbage centre docs not mean actually the
garbage centre: good things are also thrown
away there by the people who are concerned
with the throwing away of things. I have seen
people waiting in queue there to purchase
those things from the garbage centre—of
course, very small things. But what exactly is
going on between these people under the very
nose of the Government, I would like the
Minister to go into it and look into all these
things.

Sir, I learn that the Canadian Government
gave a fellowship to one of the Indian
students here to write a thesis on the Vulture
Menace and Aviation in India.
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I know he went from University to Uni-
versity intimately, the Kerala University gave
him the programme to study the Vulture
Menace and Civil Aviation in India. How
much damage can a single vulture do to an
aircraft costing crores and crores of rupees or
some 25 crores of rupees ? It is very difficult
to imagine But it is a fact that when this
wide-bodied jets move, the damage can take
place only during cruise and climb in the air.
At a height of 33,000 feet, of course no
vulture is going to hit the aircraft. It is only
during cruise and the climb, that the bird is
sucked by the aircraft and the whole aircraft
engine comes to a stand still. The life of the
passengers is in danger and the entire thing
comes to a standstill causing damage to life
and property. It may be a small thing. But it
is a very big thing as far as the aviation
industry as such is concerned. Therefore, I
would like the Government to go into this
matter at length.

This piece of amendment says that within
a distance of ten kilometres from the
reference point... Now I do not know
what he means by the reference point,
whether it is the edge of the airport or it is
the middle of the airport. Of course, I am
sorry for my ignorance. But from that point
up to ten kilometres there should not be any
such offend. Anyone causing such offence
shall be punishable with imprisonment the
duration of which is increased with greater
penalty. The amount of penalty has been
increased. Now is this penalty going to be a
deterrent penalty ? I am quite sure that it is
a reformative thing. It is not a punitive
thing. But it should be deterrent. By
increasing this penalty to this particular
amount or by increasing the tenure of
imprisonment also, can it prove to be a
deterrent factor ? This is a point which the
hon. Minister should look into. I am sure
that he will look into it in order to find out
whether it is a deterrent punishment or
not.
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at this stage, I would also like
to say that the development and technique
improvement that has taken place in the
aviation  industry is very  fast. We are
now thinking of bringing the amendment
after 54 years to the effect that  there
should not be anything with a distance of
10 kilometres. The whole outlook towards
the aviation industry is changing. The
perspective planning  is  improving. By
the time we think of an Airbus or 737 or
747 aircraft, some further develop-ment takes
place in the aviation industry. Now there
may different  aircraft which may need a
very short runway They may not require a
very long runway. My point is that we are
out of touch with the research and
development in the aviation industry. The
improvements are taking place in such a
large measure that we shall have to prove
that we are ready for these things also.
Therefore, 1 would like to ask on this
occasion whether we have ever tried to find
out how much residential area is there within
a distance of ten kilometres  from the
Delhi Airport or Bombay Airport or
Madras Airport. Now that is all residential
area. Can we say that there should not be
any garbage or we should bring the
Municipality or the Corporation under
control to ensure thatthere is no
garbage or pieces of edibles. When
the Air Hostesses get down from
the aircraft or  the aircraft comes to
a halt, they themselves used to throw
catables on the runway. I don't mean
only the Air lionesses. The crew
themselves used to throw eatables on the
runway. Therefore, I would ask whether
the Minister has gone into these things.
You have said ten kilometres from the
residential area. Of course your own kitchen
garbage centres -and all these things are
there. Have you gone into these things ?
In Bombay, on the runway itself there are
public cottages built up. The High Court
gives a verdict arid the Jhonparpattis are
removed. Cottages are removed. But they
come up again ou the I runway.The total
population of theus:
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n IDr. (Shrimati) Sarojiui Mohishij people
may be 20,000 or 30,000. I do not know
whether the Minister is aware of these things.
Every time the cottages are removed, within
a fixed period the cottages come up again.
Does the Government know that there is a
village under neath the run-way in the Delhi
airport ? There is a village which has got a
population, the entrance and exit from whom
is under heath the run-way in the Delhi airport.
How many times compensation has been
paid to remove them from there and how
many times  they are clauning

compensation again ? (Time bell rings) Sir,
nobody to speak on this Bill.

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA)
There are 8 or 9 speakers. The time
allotted is only one hour.

DR. (SHRIMATI) SAROJINI MAHI-
SHI : Compensation has been given to
those people who are  staying in that
village underneath the  run-way in the
Delhi airport. During what  political

party's regime it has  been given, 1 do
not want to explain all that. They will
again claim compansation. They  will
not go. Entrance and exit have been built
underneath the run-way  itself in the
Delhi airport. Under these circumstances,
how do you try to keep away all these
things at a distance of 10 kms. ? You
have high-storeyed  buildings. There is
the Leila Penta hotel  about  which so
much discussion went on. Of course, that has
also come up in Bombay. The only thing is
that they put a red light on that. The pilots
are so efficient and effective that they will
come to know of it and they will not go
near. With all the sophistication, their
radars  and the inbuilt system and all
those things, they would not go in that
direction, and they willtry to avoid all
those  things. Therefore, these things can
come up. These have actually come up. The
whole thing is complied in violation rather in
compliance. I would like to know  that
with Oris avi-

ation industry going up so- fast and uv
such a sophisticated way why are taking
this much time in bringing forward this
amendment which  ought to have been
brought at least 20 years back when the
jumbo jets came, when the white-bodies
jets'came into existence. The specifications at
that time were quite different. The speci-
fications 20 years back when the white-
bodied jets came were quite different.
The specifications for the run-way, the
specifications for the fire-fighter, the speci-
fications for the spare parts and so many
other things, of course, have  changed
quite a lot. Even in 1953-54 when all
these Corporations came into existence,
at that time also, tiiese things could have
been thought of. The Minister may say that
he is new. I am not talking to art
individual. I am talking to an institution.
These things should  be thought of. In
other countries, we find much lighter
construction in the  terminal  buildings
also. Why should in our country be such a
heavy construction  for  the terminal
building ? And between the terminal building
and the aircraft, actually people have to
walk a lot experiencing the contrast in
climate also extreme heat and extreme
cold. Why should these things continue
to remain there ?  Of course, taking into
consideration the nature of the soil and
the climate in our country we have to think
of so many other things. I am not here trying
to go into all those details. But, of
course, this is a very small amendment.
1 do not mean, of course, that in
dimension it is a small amendment or it
is a big amendment because one vulture can
bring to halt the entire aircraft depriving
the passengers of their life except
according to procedure established by law.
There is no law or anything of that sort.
Without that they can do all these things,
one vultute can do this damage.
Therefore,, Sir, bird menace is a very
important thing. But I would like the
Minister to see how far he can look into this
aspect. There ia this
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kitchen and garbage centres throwing up all
these things by the Air-India kitchen and so
many other kitchens built up by other
international airlines. So, a number of things
are there. [ would like the Minister to go into
all these things. It is very essential that this
thing should be gone into. But 1 would like
to know whether the Government will be
able to implement all these things or prove
exception to this amendment rule. I would
like to know whether the Government will
try to bring this into force without any fear
or partiality, or they will keep this as a piece
of literature in the statute book which
requires to be kept in the cupboard. I would
like to know this. I have not got any
prejudice or anything of that sort. But with
the coming into existence of this most
sophisticated avi: ation industry and the new
aircraft with all the facilities and, of course,
our trying to compete with other
international airlines and also giving better
facilities and incentives to the passengers, |
want to know whether these things should
also comen the way of progress and I quoted
the example not only of the bird menace but
also of stray dogs. It is the duty of the
management or the airport manager, who is
responsible for maincalling the runway, and
he has to go through the entire runway.

SHRI SHIVRAJ PATIL : Madam, this is
not a law against vultures or dogs. This is a
law against those people who
throw rubbish....... (Interruptions).

DR. (SHRIMATI) NAJMA HEPTULLA
(Maharashtra) : This law is not against
vultures or dogs, but it is against those
people who attract vultures and dogs
around irports.
DR. (SHRIMATI) SAROJINI
MAHISHI : I do not know whether the
Minister is cutting a joke or what. This law
is not, of course, against the bird menace or
the dog menace but it is against those
people who are by throwing away
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things and rubbish around attracting birds and
dogs around the airports and those people
should be punished. I said one thing, is the'
punishment deterrent V Is the punishment
deterrent, you shall have to find out.
According to me the punishment is not
deterrent. That is number one. Number two,
even if we pass this law, the question is
whether we shall oe able to put into practice,
give effect to it because there is no 10
kilometres distance kept by the people.
Residential areas come within that limit. Your
own kitchen is there, the Air India kitchen is
there. Vultures come and other things are
there. They come to pick up what is thrown
around/These things are situated within a
distance of 10 kilometres area.

SHRI SHIVRAJ PATIL : If our people are
found to be committing any such offences,
we will take action against them.

DR. (SHRIMATT) SAROIJINI
MAHISHI : Whether these are our people or
your people, we will not be able to distinguish
beyond a particular point. As the Minister was
good enough to say. the law is not against the
vulture. The vultures will not distinguish
whether the piece of bread was thrown by the
Air India employee or by any other man. The
vultures will not be able to distinguish that.
Therefore, I would like to bring it to the
notice of the Minister that in the larger
interests, of course, these things must be
brought into practice and effect both in letter
and spirit and it should not be just bringing
forward a piece of legislation for the sake of
bringing it, after a period of 54 years, because
itisa 1934 Act.
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I do not know whether there is any under-
ground village anywhere in Delhi. I do not

know. But at least in Bomfcay the slums
around the airport are very dangerous.
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The Minister should go to a garbage town;
but he should know that it is a terribly dirty

condition over there.
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Haw will you identify who is the person who
committed the crime or the offence ? So, I
would like him to take these things into
account. Thank you very much. I am sure if I
am within the radius of 10 Kms., i do not get
punished.

SHRI SUKOMAL SEN (West Bengal) : Mr.

Vice-Chairman, the hon. Ministet while piloting
the Bill said that the Bill is very simple and
small. There is no doubt that the Bill is small,
but whether it i.' simple, I have my doubts. First
of all, as my hon. colleague has already said, al-
though in our country the aviation industry
started more than fifty years back, this simple
Bill has come before Parliament only this year;
although it is known to all I that bird hazard is a
serious problem in regard to the flying of
aircraft.
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[Shri Sukomul Sen]

Sir, looking at the manner in which this Bill
lias been framed, I have my doubts about
its implementation. X do not know how
the Government will ensure the im-
plementation of the provisions of this Bill.
Look at the airports of our country, whether it
is Delhi or Calcutta or Bombay. In the case
of Bombay, the airport is surrounded by the
biggest of the slums of the whole world
and several lakhs of people live around the
Bombay Airport, in slums. It is mentioned in
this Bill: .prohibiting the slaughter  and
flaying of animals and of depositing
rubbish, filth and other polled and
obuoxious matters within a radius of ten

kilometres...  But in the cass of Bombay,
within a radius of ten kilometres, lakhs
of people are living. There may not be a

formal slaughter house there. It may not be
a slaughter house. But there may be a
market, a vegetable market or a fish market
accompanied by heaps of garbage and this
garbage will defin‘tely attract birds. There
may be meatshops. There are many
shops where goatsare klled on the
spot. This problem is there whether it
is  Calcutta or Bombay where lakhs of
people live around these airports.  Almost
all the airports in the country are
surrounded by dense population running into
lakhs. We may prohibit the setting up a
formal slaughter house within a radius of
ten kilometres but it will be very difficult
to stop the heaping of garbage or the killing
of animals because markets etc. will be there.
Therefore, the problem will remain. My
point is this. I am not opposed to the Bill.
But 1 would like to know how the
Government is going to implement the
provisions. Otherwise. this Bill will remain,
this enactment will remain, only on paper.
It will hardly be implemented and the
bird  hazard  which is endangering out
aircraft will go on endangering the flights.

It is not merely the bird hazard which is
creating the problem for our aircraft Other
reasons, other hazards, are also there. These
are not caused by birds, but these are caused
by human beings themselves.
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People who are running the aviation industry
are creating problems, threatening [he lives
of passengers. According to a study in some
newspaper, in regard to aircraft delays, 55
per cent is due to technical snags in the
aircraft. This is not ¢ used by birds. This is
not due to the bird hazard. This is because of
the poor maintenance of the aircraft.
Fiftyfive per cent of the delay is due to
technical snags.

Then, Sir, there is another report. I do not
know whether the hon. Minister knows it or
not. Before an aircraft flies, before it takes
off, a certificate by an engineer is necessary
that the aircraft is okay. It has been reported
that in many airports, in the case of the
Indian Airlines as well as Air India, printed
certificates, signed by the engineer
concerned, are kept ready and these are
handed over before the aircraft takes off
without the aircraft being checked. There are
many instances. Perhaps, the Minister knows
it. He was supplied with all information, with
all facts. In this way, human beings are
responsible for the danger caused to the
lives.of passengers.

Sir, our aircraft are overstrained. An
aircraft comes and within half-an-hour it
takes off again. There is hardly any time for
maintenance. The poor maintenance of the
aircraft endangers the lives of passengers.
This is not due to bird hazard. There is a
report that in Bombay alone, in the month of
July, out of 1,240 flights, 880 flights were
delayed. It was 40 aircraft per day. That
means 65 per cent of the aircraft were
delayed in the Bombay region alone in the
month of July.

SHRI SHIVRAJ PATIL : Please calculate
the statistics which you have your-self given.
It does not come to 65 per cent.

SHRI SUKOMAL SEN : If you are
satisfied that out of 1240 the number of
aircraft delayed is 808, then it is all right.

SHRI KAMAL MORARKA (Rajas-tban)
: It comes to 67 per cent.

SHRI SHIVRAJ PATIL : 1 will answer it.
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SHRI SUKOMAL SBN : lei us come to
the point. My point is, while the Minister is
piloting the Bill to prevent bird hazard, he
should know that his Ministry is ignoring the
other hazards by human beings which are
endangering not only the aircraft but the
lives of the thousands of passengers. So, I
would like to draw the attention of the hon.
Minister to these problems. Otherwise, only
by passing a Bill to prevent bird hazards, all
aircraft will not be safe, the lives of
passengers will not be safe. That is why I
would like to know how he is going to
implement the provisions of the Bill. I feel,
to a certain extent this Bill is unrealistic. To
stop everything within a radius of 10 kms. is
something unrealistic. I would like to know
how he is going to implement it and how he
is going to check the hazards by the human
beings of his own department. There is a
shortage of aircraft. They are not procuring
aircraft and the result is that there is over-
pressure and over-strain on the existing
aircraft. How are they going to solve all
these problems ? The Minister has to clarify
all these points. Only then piloting of this
Bill is go'ng to be fruitful.

Thank you.

SHRI VISHWA BANDHU GUPTA
(Delhi) : Mr. Vice-Chairman, Sir, I heard the
kind enough to mention that it has taken
many many Yyears, perhaps 34 years, in
bringing forward this amendment. If I
remember correctly, the hon. Member her-
self was an hon. Minister for Civil Aviation
and perhaps she will remember that during
that period no amendment was brought
forward and nothing was done about this.
(Interruptions)

Mr. Vice-Chairman, 1 think the hon.
Minister has said that this is a simple Bill. It
is a simple Bill and a simple amendment, but
it does have far-reaching consequences. To
meet the bird challenge, bird menace, a
committee of experts, call 'Bird Committee'
was set up by the Civil Aviation Ministry.
These experts made a
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number of recommendations and it is quite
possible that this recommendation of de-
terrent punishment may have been one of [
hem. I would like to know whether this is
coTect and whether there were some other
recommendations made by the Bird
Committee, whether those
recommendations been implemented and
whether it has helped in eradicating this
bird menace.

Sir, while, supporting the Bill I do have
reservations with regard to the vig'lar.ce, it
is going to be kept on the people go'ng to
defy the law as far as cutting of animals
and other offences in this regard are
concerned. I think, the main culprits in this
connection, apart from Air India and Indian
Airlines godowns and garbage etc. are
gong to be the New Delhi Municipal
Committee and the Delhi Municipal
Corporation. How is the hon Minister
planning to have vigilance ovst the radius
of 10 kms. that they do not throw garbage ?
It is their responsibility to collect the
garbage, to clean the garbage, to clean the
streets. Will the New Delhi Municipal
Committee and the Delhi Municipal
Corporation be fined every day and booked
for this crime every day ? I would like to
know this because, Sir. as you would
perhaps know, even Nand Nag;' which has
been a very unclean part Delhi city will be
covered where because of recent cholera
epidemic and so on, a cleaning drive has
gone on for months and months. I would
like to know whether this kind of vigilance
is going to be kept by the National Airport
Authority and what machinery is going to
be at the disposal of the hon. Minister to
see who is committing the offence and how
they are to be booked.

Sir, the main danger to the aircraft, as

the hon. Members who spoke before
mehave indicated, is by the bird being
sucked into the engine of the aircraft. It is
not so much on the wings or the body
of the aircraft, whether they are wide-bodied
and so on and so forth. The main
danger is when a bird is sucked into
the engine. Now this is an international
problem.
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[Shri Vishwa Bandhit Gupta] think the
TATA has also been involved in i this in
trying to And solutions to this problem. I
would like to know from the hon. Minister
whether the recommendations of the IATA
made in this connection have been taken into
account while framing this amendment.

There is another danger—the danger from
the dead animals. Now the dead animals are
not those killed specifically in slaughter
houses and other places I am talking about
the dead animals which die a natural death
or an accidental death on Ihe roads of Delhi.
These animals lie there for two or three days
before they are removed by the concerned
people. I would like to know from the hon.
Minister whether he would make any special
effort in this direction to try and see that
these animals are removed speedily.

The next point is the nature of the
punishment, itself. I feel a fine of a thousand
or two thousand rupees is not going to help
matters.

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA) : There is pro-
vision of imprisonment for one year also.

SHRI VISHWA BANDHU GUPTA
Yes, Sir, I know that is a part of the Bill. But
what I am recommending is that apart from
imprisonment, the value of the punishment
fine should also be increased, may be, to five
thousand or ten thousand or twenty thousand
rupees, or whatever the hon. Minister feels
may be more deterrent as far as this
particular offence is concerned.

It is a matter also of educating our people.
There are a lot of picnic spots around Delhi.
We are encouraging the Indian and foreign
tourists to come there. We are also
encouraging the people who live in Delhi in
the thick of the city to come out and have a
little good time outside in the open air. But
when they go there, the next morning, as the
hon. Member has also said about the Air-
India kitchens etc., in places like Suiaj Kitnd
etc.
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which are on the line of the runway, you will
find that a lot of picnickers have left a lot of
foodstuffs out in the open lawns which attract
the birds. I would like to urge upon the
Minister to kindly consider this as a part of
his drive to see that foodstuffs from the
picnic spots are also removed by the NDMC
or the DMC, whoever is responsible, so that
there is less bird menace.

In any event, Sir, in view of the great
importance of life and limb and the very very
expensive aircraft that are flying in our
country, I support the Bill.

SHRI L. NARSING NAIK (Andhra Pra-
desh) : Mr. Vice-Chairman, Sir, this is a small
amendment that has been brought, before the
House. Though it is a small amendment, it is
likely to cause many hindrances in action.
Making a law alone is not enough: its
implementation is very necessary. I doubt if
this law can be implemented because within
the radius of the aerodromes there are so
many big houses, slums and other
constructions which have come up. Firstly we
have to take the cooperation of the Municipal
Corporation and of the State Governments
also. The Municipal Corporations have
permitted some houses to be constructed
within the radius of the aerodrumes, but the
question is whether, after getting the
permission of the Municipal Corporation, you
will be able to make the occupants vacate the
houses. So, a difficulty arises there. Not only
this.

Nowadays the aircraft are workin overtime
due to one reason or other. Because of this
overwork, greater strain is being put on the
aircraft with the result that there is no time
left for the cooling of the engine and so on
and, because of that, technical snugs and
technical difficulties arise. Recently when
our Prime Minister look two aircraft abroad
with him, all the flight timings here were
disturbed. The aircraft are not arriving in
time, do not have enough time to rest, and
due to lack of sufficient aircraft, the same
aircraft are being diverted for some other
flights. Therefore, they are working overtime
and thus
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there is no time for checking theru properly .
in order to set right the technical faults and 1
HO on. So, we will have to look into this
aspect of the matter also.

To control the menace of vultures and other
birds, garbage and remnants of dead aoimal
bodies are to be removed regularly. It is a
good thing. My doubt is, who will undertake
the responsibility for doing that ? We all
know that near the aerodromes there are some
villages and these villages can be completely
vacated and the villagers can be rehabilitated
somewhere else. For that purpose land is
necessary, but there is shortage i i land. The
people who are living in the slum areas are
mostly labourers and if the labourers are
removed from those  places and shifted to
other places, they will have to go over to the
city to work for their livelihood. But they will
have to live fat-away from the city and come
to the city daily to earn their livelihood. But
how can they come to the city in the absence
of proper transport facilities ? What transport
arrangements will be made for them ? So, that
question also arises. So, this question of
jehabilitation may be considered and the
honourable Minister may clarify if there is
some specific plan for their rehabilitation.
Most of the slum dwellers are very particular
about their living nearer their places of work
and that is why they should be rehabilitated
nearer the city. If some aerodromes are close
to sea coasts, some birds will be flying in
the sky for fishing and hoveling over the
aerodromes  also. How can you prevent
these birds from hovering ever the airports
which are ;lose to the sea coasts? It is very
difficult for us to control them. Is any
measure being taken by the Ministry for this
or not ?

Our colleagues are saying that for bring-
ing this Bill it has taken 34 years, and to
understand., technical faults it will take fur-
ther more time. We have to fix the respon-
sibility for the technical faults on the peo-
ple, for what causes damage to the aircraft.
So, my doubt is this. The Act should be
amended for fixing the responsibility for
technical faults also.
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The Indian Airlines now occupy an iin
poitant place in our economy also. It is
attracting many tourists. I want to make a
request to the Minister. The present Hydera-
bad-Cuddapah flights may be further extend-
ed. Only that much length cf Hyderabad-
Cuddapah is not attracting people. That is
why that may be extended, making it
Hyoerabad-Cuddapah-Tirupati The Hydera-
oad-Rajahmundry flight should ba extended
to Vizag.

In this connection I -r.ay request the
Minister that arrangements should be made
ior night-landing facilities at Tirupati and
Vijayawada.

With this, I conclude Thank you
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir) : Mr. Vice-Chair-man,
Sir, there is no occasion for all of ut to oppose
the Bill. I riie to support the Bill except that I
would like that the penalty proposed may
be enhanced. But [
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think that a Bill of this nature gives us an
opportunity for introspection. When |
look .'it this Bill from that angle, I find that
the implementation part of the original
Aircraft Act of 1934 has been a dismiss]
failure. I do not  know what the causes
are 1 do not know whether it is the
monitoring  or the implementation
agency which is responsible. I do not know
who is responsible for that. But the fact
remains that the establishments have come
into being within a radius of ten kilometres
and it clearly shows that this “.ct has not
been implemented in letter and" spirit and
something is lacking somewhere.
Therefore, the Minister is well advised to go
to the original Act and find out how he is
going to do it in an effective way under tin*
rules and how he is going to implement it.
While stating this, several things come to my
mind and i would request the hon. Minister
to take them into consideration. The first
thing that  comes to my mind is that any
establishment or a factory which  comes
under the purview of  this Act, if it has
been established at a particular point of time,
has the clearance been given to that
..particular  organisation or particular
institution to set up that factory within a
radius of 10 kms. ? If it has not been done,
thaf"neans, that particulars institution or
that particular person has not complied
with the Act. So, if it is not complied with
the Act, I think, it is time that the
Government should act and ask the person
to get a licence and, if need be, remove it
from the radius of 10 kms. This way alone
the old things can be rectified. Now, with
regard to the new factories or new divisions
that come into being, there is now an Act
which we have passed in Parliament called
the Pollution Control Act. Under the
Pollution Control Act, certain forms are to
be filled, and a certain processing has to be
done by the applicant. Now, for the clearance
of all that, rules have been framed and the
forms have been made out. I think, the
Minister will be well advised that he should
have a contact with the Environment
Ministry and incor-
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porate one clause in the form itself where a
person has got to get a clearance from the
Pollution Board. I may add that under the
Pollution Control Act...

SHRI SHIVRAJ PATIL : I would like to
mention that this law is not enacted to stop
anybody from putting up a factory. This law
simply says that if you have a factory or if you
are going to put up a factory or if you have a
house or any other kind of establishment, it is
your duty to see that the surrounding of that
house or the factory is kept clean. You can
slaughter the animal, you can prepare the food
inside the house, but you should not throw it
in the open so as to attract the birds. Birds
should not be attracted. This is the simple
thing. This law does not empower any Airport
Authority from prohibiting any company or
any factory or any household coming up
anywhere.

SHRI GHULAM RASOOL MATTO : Mr.
Vice-Chairman, Sir, if this is the fact, then it
can clearly be taken that the fault lies with
those who have been given the authority for
implementing this Act. Now, if a particular
organisation or a particulat plant or a
particular fctory has not done what is required,
I was under the impression that he has to take
permission that he will not set up this factory
within a radius of 10 kms. But the Minister
has clarified that he can set up a factory within
a radius of 10 kms, but he has to comply with
certain things, that garbage, etc. should not be
thrown and things like that. Then, Sir, I think,
you will have to gear up your machinery...

SHRI SHIVRAI PATH. : If you yield for
just a minute, there are the specific p'Ints
which nai's been taised by the hon. Members. It
is an opportunity given to me. The
implementation of the law has to be done by
the police and the police is with the State
Government. Up to this time the police was not
able to do that because the Act provided that
the offence is non-cognizable, and the police
had to go to j the Magistrate, get the warrant
and then proceed. Now, we are saying that it is
not (necessary for the police of the State
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Government to go to the Magistrate and get
the warrant. He can directly proceed against
the offender. Again, let us not say that the
Airport authority or the Civil Aviation
Ministry is responsible for getting all the
cities and all the towns cleaned and swept and
things like that. This is the responsibility of
the local self-government, not of the State
Government also. The State Government's
municipal ministries are responsible for
seeing that the local-self governments are
working. What we are doing today is that we
are providing an enabling provision in the Act
which will empower the police to proceed
against the r.eople.

SHRI GHULAM RASOOL MATTO : I
agree with you. You have farther clari-field
the matter. But stll the confusion is there. The
confusion in this respect is like this. My point
is that you amend the A'tcraft Act.

If the Aircraft Bill does not provide
monitoring by the civil aviation authorities or
the authority prescribed by you under this
Act, then the whole pu pose will be defeated.
If the civic authorities were as efficient as
they should have been, then we would not see
the slums being created in Bombay, or other
cities as my sister, Najmaji has said, which
have been created around her house, where
two lakhs, of people are living around in
slums. If the civic authorities had acted in
the right way, this would not have happened.
My point is simple. My point is that over and
above the civic authorities who are
responsible for seeing this thing, a monitoring
agency by the civil aviation authorities is very
necessary to ensure that the civic authorities
do their allotted job. I agree that you have
now made it cognisable and you have asked
the police to take action, but still tfic point
remains who is going to monitor the civic
authorities. They have already got so many
problems on their hands that it is very
difficult for them to come to our resuefscae to
come to the rescue of your Ministry. So, 1
request you that you give a serious thought to
this matter and kindly 2465 RSS/88—27
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consider this and ensure that a way is found
out that you have some sort of a monitoring
agency for this purpose. Even if an Act is to
be amended, it should be done because, after
all, this is a very scrir.us problem, as many
Members have also stated, and internationally
also it is a serious matter. My point is that if
this Aircraft Amendment Bill is to be imple-
mented and if it is left only to the civic
authorities of mat particular area, within the
radius of 10 kilometres, it is ivit going to help
the matters and it is not going to help at all.
Please consult the State Go-vemnvnts also in
order to ensure that the original Act is
implemented.

The second point that I would like the hon.
Minister to consider is that when this Act was
passed, there were net many industries which
could fall antler the purview of this Act.
Now, Sir, there are specific industries like the
leather industry, and industries like the food
processing industries which were not
included in the ambit of this Act. I think that
the Minister would be well advised to
consider including those industries which can
produce garbage and which can attract birds,
to be specified under a schedule and they may
be required to do what is required to be done
under the Act by those particular institutions
or individuals.

The new provision states that if any person
contravenes any provision of any rule made
under clause (qq) of sub-section (2) ¢{ section
5 prohibiting the slaughter and flaying of
animals and of depositing rubbish, filth and
other polluted and obnoxious matters within a
radius of ten kilometres from the aerodrome
reference point, he shall be punishable with
imprisonment which may extend to one year,
or with fine which may extend to two
thousand rupees, or with been Sir, according
to my view one year is not enough. Unless the
Bill has been passed by the other House also,
I would request the Minister to consider—one
yetr is very little—whether he can say that he
shall be punishable with imprisonment which
may extend to one year.
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or with fine which may extend to two
thousand rupees, or with both, and his
establishment is closed. Because if there is an
establishment which has contravened the
provisions and for which a particular person
is being fined or jailed that establishment also
should be closed. If the Minister kindly
considers to incorporate this amendment in
the Bill, shall be obliged.

Now, Sir I have already stated that the
pollution control has failed. There is no hafm,
Sir, if the Environment Ministry is al?o
approached by the Civil Aviation Ministry
that in the form that is required to bs filled by
each entrepreneur, this clause whether the
provisions of the Aircraft Act, 1934, have
been complied with or not, shall also be
incorporated so that one is sure that that
particular person has complied with that. This
also comes under the environment. This will
remind him what he is required to do under
the Aircraft Act, 1934.

These are my observations. I would request
the hon. Minister to kindly consider whether
it is possible to amend the Act even at this
stage. If it is possible to do it now, let it be
done and if it is not possible, I think there is a
provision under the rules and he can do that
and make this Bill meaningful; otherwise tc
my mind if there is no monitoring by the
Civil Aviation, the civil authorities will not
co-operate as they have not co-operated for
the last 54 years, and they will not co-operate
in future also unless some teeth are given to
the Civil Aviation Ministry to monitor it With
these observations, I support the Bill.

SHRI SHIVRAJ PATIL : I would like to
thank all the hon. Members for parlici-pating
in this debate. All the Members have
supported the bill. Nobody lias said that this
Bill should not have been brought to this
House, and I am thankful to them for this
also.

Almost all the Members have asked for
more stringent punishment than provided in
the amending Bill. We are enhancing
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the punishment from 3 months t0 one year
and we are also enhancing the fine to Rs.
2000. This matter was considered and it was
thought that this punishment is enough and it
would be possible for us to prevent the
offences with this kind of provision in the
Act. Let us experiment with this provision
and let us find out what its results would be
and later on we may think about the
suggestions of the hon. Members in the light
of our experience.

One fact which I must make clear on the
floor of this House is that it is not the
resconsibility or the Civil Aviation Ministry
to keep the areas within the radius of 10 Km
from the airport clean. That is the
responsibility of those who are living in those
areas. Then it is the responsibility of the
Municipalities, the Corporations and the
local-self governments. The Municipalities
and the Corporations are not directly under
the control of the Central Government. They
are under the control of the State Government.
So, it is the responsibility of the State
Government to guide and advise the
Municipalities and the local self-governments
to see that the city is maintained and kept
clean and nil the areas are kept cean. Let us
not go with the impression that it is the
responsibility of the Civil Aviation Ministry
or the Civil Aviation Ministry has the
machinery for doing all these things.

SHRI GHULAM RASOOL MATTO :
Is it not the responsibility of the Civil
Aviation Ministry to implement this Act ?

SHRI SHIVRAJ PATIL : We do not have
the persons we can go to the streets and clean
them; we do not have the persons who can
supervise that. We are asking the
Municipalities; we are asking ihe police
authorities in the States, in the cities and in the
Municipal areas to look after the things.
Naturally we are interested in seeing that the
areas as maintained clean. Some time our
people also will be going and seeing whether
the area is maintained clean. or not but they do
not have the paraphcr-* natia and the
machinery and if you want-
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machine)y required for i this purpose,
overhead charges will .be too high and there
would be duplication and under the
Constitution it will not be allow ] also
because. That is within the judisdiclion of the
State Government.  Let us be clear on this
point and then we can proceed.

What is it we are trying to do by amending
tills Act ? it is not that this kind of provision
was not there. This kind of provision was
there. But under the existing provision, a
policeman cannot prosecute anybody, he
cannot file a case against anybody, without
obtaining the permission of 9 magistrate. The
Criminal Procedure Code provides that if we
want to prosecute ci'tain persons in certain
cases, if they are not cognisable cases, it is
necessary for the policeman to obtain the
permission of the magistrate before
prosecuting him, before filing a case against
the person concerned. Therefore, even to
prosecute a person who has thrown rubbish
on the street, if a policeman has to go a
magistrate and obtain his permission, the law
becomes too cumbersome and implementa-
tion becomes very difficult.

Therefore, one of the things we are trying
to do by amending the law is to make this
offence cognisable. If the offence is made
cognisable, a policeman can file a suit
against the offender. The second thing we arc
trying to do is to raise the term of
imprisonment from three months to one year
and a fine of Rs. 2,000/- Dy amending this
law, we are doing nothing more than
enhancing the punishment and making the
offence cognisable. These are the only two
things we are trying to do.

SHRI GHULAM RASOOL MATTO ;
Can the police take suo moto action against
the person or this has to be at the instance or
the reporting of a person?

SHRI SHIVRAJ PATIL : The very defi-
oitiou of a .cognisable offence empowers a
policeman to take action mo moiu. If you. sec
the Criminal procsdure Code and the Indian
Penal Code, the de-fmixions- -in regard to
cognisable and non-cognisat'-
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offences have been, given If the offence is not
non-cognisable, he can take SUO mom action,.

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA) : Has he to inform
the police station ?

SHRI SHIVRAJ PATIL : It is not necessary
This is exactly what I am trying- to say. It will
be clear if you see the definition of a
cognisable offence. If a man has been killed, if
a man is being stabbed, a policeman can catch
hold of him and file a case against him.

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA) :Even then, .
an FIR will have tq be lodged.

SHRI SHIVRAJ PATIL : The policeman
himself can do it: If the offence is. commiled
in his presence, he can take action suo mom.
He can himself file an FIR. He can proceed
against the offender ' on his own. This is the
definition. We have to understand the legal
procedure, we-ha\e to understand the
provisions of the Criminal Procedure Code
and also the implications of this amending
Bill. I have no doubt in my mind that you will
accent it and there cannot be any other
interpretation of the term 'cognisable offence'.
When an offence has taken pirce. a policeman
can proceed against the person son-, ceined on
his own, suo rtiotu. Applies-tion is not
necessary. When a policeman finds that
something is lying in front of the house of a.
person, he can file a suit against the person
concerned. The question is, how are we going
to do it ? How are we going to prove that a
particular man has done it How are we going
to prosecute the owner of the house for the
rubbish which is thrown on the ground ?.

Sir, the law of evidence is there. It is nof.
necessary always to have direct evie-. dence.
It is not necessary that somebody must have
been standing there, that spmg-body must
have seen a particular person throwing,
rubbish on the street and- then only a case can
be filed or the person can
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be prosecuted. The law says that there can be
direct evidence as well as circumstantial
evidence. If there is circumstantial evidence,
on the basis of the circumstantial evidence
also, a person can be prosecuted. That is why
there is no difficulty in implementing this law.
How stringently we have to implement it,
whether the police force or those who are
responsible for the implementation of the law
will implement it properly or not is altogether
a different thing. But as far as the law is
concerned, there is not going to be any
difficulty in collecting evidence, in filing a
case in the court of law and producing
evidence which would enable the court to
punish the person who has thrown rubbish ea
the ground.

DR. (SHRIMATI) NAJMA HEPTULLA:
Just one clarification. As I said in my speech
earlier, my house comes within a radius of ten
kilometres of the airport. Now there is a dust
bin put by the Municipal Corporation opposite
my house. That kachra does not belong to me
alone, it belongs to everybody living in the
community. Now, who is to be punished ?

SHRI SHIVRAJ PATIL : The municipality.

DR. (SHRIMATI NAJMA HEPTU-IA :
But, I will give you an example. That land on
which the jhoparpatti is, belongs to the Airport
Authority or the Civil Aviation Ministry. The
slums are wunauthorised there and the
municipality does not take the responsibility
of cleaning those slums. There are no roads,
nobody goes there, no excavenging is there at
all. We are experiencing these difficulties for
the last 20 years. They say that it is not their
responsibility. In that case, what are you going
todo ?

SHRI SHIVRAJ PATIL :1Itis not
necessary that the land should belong to the
municipality. Even if it does not belong to
them they have to clean the area it is their
responsibility. If it is a road, they have to
clean it and if they are not doing it, they are
not doing their duty.
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I am telling you about what is practically

happening. I know that there are many laws,

but what is happening in day-to-day life ?

SHRI B. L, PANWAR (Rajasthan) : If the
land is not handed over to the municipality,
they do not clean it.

SHRI SHIVRAJ PATIL : Let us not enter
into an unending argument. If the
municipality is not doing it, if there is a
Corporation anji it is not doing it, if there is
any other government organisation and it is
not doing it, and if they are throwing rubbish
on the road, I think they become liable to be
prosecuted. Whether you prosecute them or
not, that is the question to be decided by the
local authorities, the local police over there,
but there is no bar in prosecuting them.

I would like the hon. Members to under-
stand one more thing. Our aircraft have
suffered from the bird-hits. The defence
aircraft also have suffered from bird hits. In
certain cases we have lost, the aricraft, we
have lost valuable lives also and the Defence
Ministry has suffered more than the Civil
Aviation Ministry in this respect, the reason
being that the Defence aircraft fly low and
when they fly low, the possibility of the bird-
hit is more. Generally, the civil aircraft do not
fly low. Once they take off, they go to a
certain height. When the aircraft takes off
from the airstrip it goes up and within the
distance of 10 kms. it goes to such a Height
that the birds generally do not cause menace to
the aricraft. That is why this 10 km radius
limit is provided. The Defence Ministry and
the Defence aircraf ha.e suffered. A
Committee-tce was appointed. It is not that by
only punishing the people we are trying to
remove this menace. Punishment is one
aspect.. Other aspect is the corrective aspect.
So, a Committee was appointed under the
chairmanship of late Shri Salim Ali. This
problem of bird-hit was put before them. This
matter was gone into great details. There are
others who
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have made certain suggestions. The sugges-
tions given were that is is necesary to see
that the roadi are kept clean and the muni-
cipalities also Jo not alow the rubbish to be
dumped at a certain place, that the rubbish is
immediately removed, that the entire frea is
kept clean and all those tilings. The matter
was again referred saying that the
municipalities or the Corpoiations do not
have enough of money and who is going to
contribute to this. The roads have to be clean,
the city has to be clean and it is causing some
concern, it is causing some problems. It is the
responsibility of the local “elf-government
but some authorities are faying that it is your
responsibility why you do not do it. What do
we do ? We have said : "Well, you shall have
to see that the money is found for this
purpose and you shall have to see that trur.
kind of cleanliness is maintained in the city".
Now if somebody has the money and if
somebody wants to help them and if the
money is available, then they can do that. If
the money is not available at the other end
then difficulty will arise.

SHRI SHANKER SINGH VAGHELA
(GUJARAT) : There are so many doubts
raised. This is all beyond us. I would like to
know if any kind of suggestion has been
made for implementation by the aircraft
itself like having some pointed net down the
slore or things like that. I am not a technical
man, but there is any suggestion like that to
give protection in the aircraf itself 7

SHRI SHIVRAJ PATIL : It is very diffi-
cult. T think technologically probably it is
not feasible. That kind of suggestion has not
been given. The suggestion given by Dr.
Salim Ali was that cleanliness should be
maintained, the dumps should be cleaned,
the municipality should be given other
instruments and equipment for cleaning
these. 2465 RSS/88—28
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There are two ways of tackling this prob-
lem. One is to see that the area is maintained
clean. This is the positive aspect. And the
second is, if people are not taking the
necesary  precaution, they should be
punished... Sir, I would request that certain
important points have been raised by the Hon.
Members and if I do not reply to these,
probably they will feel a little hurt. So I would
request that time may bs given to me also and
the other Bill can be taken up a litle later.

THE VICB-UJAIMAN 'SHRI SATVA
PRAKASH MALAVIY/O : Yes, from the
aircraft we will go to the motor car.

DR. (SHRIMATI) NAJMA HEP-TULLA
: What a decline, Sirl

SHRI SHIVRAJ PATIL : That is why we
are trying to tackle this problem by using two
methods. One is the positive method and the
second is a penal method. We want to
penalise those who do not clean their areas.
Then we thought that the positive method
would be more, useful and it should not be
necescary for us to penalise them. But now
we are trying to tackle this problem from both
the angles.

Sir, 1 do not think that after this much of
explanation on the Substance of the Bill, it is
necesary for me to dilate any more on this
point. Let us be clear that this is not the only
method of removing livs menace. I let us not
be under the impression that we in the Central
Government are solely and entirely
responsible for this. Cleanliness is the
responsibility of other organisations also and
we are trying to cooperate with them. They
are also trying to cooperate with us. I am not
complaining against anybody. They are also
trying to do their best. But the problems are
there.

Having said this much, I do not think it
would be necesary for me to go into
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details on other points which have been
raised by the Hon Members. 1 would only
say that I have noted those points and to the
extent possible, we would like 10 act upon
them and it would not be possible for me
within the given time to reply to each of the
points which live been raised. But there are
two or three salient features of the debate to
which I would very very briefly reply.

One of the points mentioned was whether
the maintenance is good or not. For the
information of the Hon. Members 1 would
like to say that the reliability factor, from
the point of view of maintenance, is about
90 per cent. Only less than 2 per cent of the
aircraft have not been able to fly because of
the maintenance factors. The reliability
factor is very very high.

6.00 P.M

Secondly, I do agree that we shall have to
have more capacity. Without having more
capacity, it will be difficult to meet all the
demands. For the information of the Hon.
Members I would like to say that in a
large and vast country like ours, the
Civil Aviation Ministry is serving with 50
aircrafts. The Indian Airlines is having only
50 aircrafts. We would like to add  more
aircrafts to She fleet and we have
already contracted, the Indian Air- lines
contracted to get 19 aircraft and 12 1 more
aircraft also will be taken. Permis- | sion is
given to the Indian Airlines to take six more
aiiirafi on base cases Thus we will be
adding to our ket and b.' having
enough number of aircrafts. It would

be possible for us to meet  the demand,
Again, I would  like to say that with 50
aircrafts, flying  through the length

and breadth of the coun-crore of
passengers are trars ued by the Civil

Aviation Ministry.
DR. (SHRIMATI) NAJMA . HEP-
TULLA Every day ?

[RAJYA SABHA]
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SHRI SHIVRAJ PATIL : Not every day.
One crore persons are beins transported.
So, you can realize the immensity of the
problem, you can realize how difficult is
the problem. But it does not mean that
there is no scope for improvement. There
have been some difficulties and defects
also. It would be our constant endeavour,
with all the equipment that we have at our
disposal, to provide service, which is, if
not totally acceptable, acceptable to a great
extent to the consumers, to the
passengers, also.

off fwmafa fm : 0F WE
7 7% wigd ® Py Al 77 @ g,
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SHRT - SHIVRAJ PATIL.
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we are touching about
100points and we are touching the points
throuhout the countr, if we re fly

ing only 50 aircrafts and we have to see
that  full security  is  provided

up

posing a passenger has geivn his lug
gage and he has not come, the entire
luggage has to be offloaded and then
the checking has to be done. His lug
gage has to be removed. All those
things are there. Even if there is the
slightest doubt about the engine or any
part of the aircraft not being proper, even
then we do not fly, because once we fly
in the sky it will become very difficult. So,
all these factors have to be taken into
account.

On delay I would like to say that I agree
with you that there have been delays and
they should not have been there.

ot oty fowr 0 ozrefaw @

AT 5 {9 TZ0, T2 7T 410 917 409

FUTHTA ST ATTE ATeH 1
AT 98T 9N Tomd aF fifao



429  Aircraft (Amdt.)

T *?.“"4!.5."]?‘{1' L R i A
T2 W A0g AT & (F@ )

SHRI SH1VRAJ PATIL : I was trying to
say that these delays arc there because the
machines and the manpower which are
available in the Indian Airlines are stretched
to the maximum extent. Moreover, the
honourable Member himself has seen it. He
is making \ suggestion to change the time.
Now if the time is to be changed to suit his
convenience, there is the convenience of
cuher Members and other consumers also.
They would come to us and say, "This time
is not suitable; you change the time." I hon
there are people at other places also...
(Interruptions). I am not yielding. The point
is, if possible, we will certainly try to see
that it becomes convenient to you. But if it is
not possible this is not an assurance on the
floor of the House because if I have to
change the, aircraft timings according to the
convenience of some Members,
inconvenience of other Members occurs, we
have to fake the totality of the convenience
of all the people and then we have to fly. |
do agree that at times it becomes very in-
convenient for some persons when there are
others to whom that kind of truing is
suitable. That is our difficulty. But, if it is
possible, nobody will be as happy as we
would be, to provide timings of the aircraft
according to wishes of the members, if it is
possible ... Interrup- ' tions)... T am not
yielding; lease do not interrupt now. So my
request would be : Please understand our
difficulties. If there are defects, if there are
inconveniences caused. I have been saying
that the relations of the Civil Aviation
Ministry and all those who are using the
aircraft have to be very cordial, and
everything you suggest we would like to
examine with great respect and with an
intention to see that we meet your
demands. But in
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the existing circumstances if it has not been
possible for us to meet your demands, our
request to you would be to understand our
difficulty; nothing more than that, We are not
saying that what you are saying is incorrect;
we are not saying that your suggestions are
fantastic suggestions and that they are not
acceptable suggestions; we will never say that.
We will not expect our people who are in the
Civil Aviation Ministry to say these things.
But the only request would be to understand
their difficulty. And this difficulty, in my opi-
nion, is going to be a temporary difficulties.
With addition of more aircraft and with
modem equipment and modern techniques it
should be possible for us to meet some of the
demands of the passengers. We are hopeful :
we are not pessimistic : we are optimistic. We
shall see that the services which are provided
to the people are acceptable to the people to a
very great extent if not totally and that we are
as competitive as any other airline-anywhere
in the world. Please wait for some time. We
will certainly provide these things to you.

Thank you.

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA)
Now, the question is ;

"That the Bill further to amend the
Aircraft Act, 1934, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE  VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA) : We
shall now take up clnuse-by-clause consi-
deration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Fornudn and
the Title were added to the Bill.
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SHRI SHIVRAIJ PATIL : Sir, I move; "That
the Bill be passed."

The question was adopted SHRI GHULAM
RASOOL  MATTO : Sir, one sentence in
the third reading.

1 would request the Hon.  Minuter,
now that the Bill is being passed, that he
should have an exercise in the Ministry. For
instance, if somebody does tin illegal
construction, the ward Officer of that
particular area takes cognizance of this and
then reports to the Municipal Commissioner
who goes to the court. On the same lines,
some exercise should be done. It should not
be left only to the police to take cognizance
of wviolation of  this, but some other
machinery should be there. I would request
him kindly to ask his inistry to have an
exercise in this respect, and, if possible, to
come out with an amendment in this Act in
due course of time.

SHRI SHIVRAI PATIL ; To reply to this
good suggestion, I should say that Under
the constitutional arrangement probably
municipalities are under the jurisdiction of
the State Governments.

SHRI GHULAM RASOOL MAITO :
Maybe. I agree with you.

THE VICE-CHAIRMAN

(SH
RI

SATYA PRAKASH MALAVIYA) . The
question is
"That the Bill be passed."

The motion was adopted.

MESSAGE FROM THE LOK SABHA
Motion regarding committee en Welfare
of Scheduled Castes and Scheduled Tribes

SECRETARY-GENERAL : Sir, I beg to
report to the House the following message
received from the Lok Sabha, signsd
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by the Seerfctary-Generkl of the Lok

Sabha :

"] am directed to inform you that Lok
Sabha, at its sitting held on Tuesday, the
30th August, 1988, adopted the following
motion —

"That this House do recommend to
Rajya Sabha that Rajya Sabha do agree to
nominate a member from Rajya Sabha to
associate with the Committee on the
Welfare of Sche-duled duled Castes and
Scheduled Tribes of this House for the
unexpired portion of the term of the
Committee Vice Prof. N. M. Ramble
resigned from Rajya Sabha and do
communicate to this House the name of the
member so nominated by Rajya Sabha."

. am to request that the concurrence of Rajya
Sabha in the said motion, and also the name
of the member of Rajya Sabha so appointed,
may be communicated to this House."

MOTOR VEHICLES BILL. 1988
THE  VICE-CHAIRMAN(SHRI

SATYA PRAKASH MALAVIYA)
Motor Vehicles Bill; 88.
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